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AUTHORITATIVE ENGLISH TEXT

BILL NO. 35 OF 2013

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2013

(As PasseDBY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2013

ARRANGEMENT OF CLAUSES

Hauses:

Short title.

Amendment of section 3.
Amendment of section 4-B.
Amendment of section 4-BB.
Amendment of section 5.
Amendment of section 6-B.
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Bill No. 35 of 2013
THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS)
AMENDMENT BILL, 2013
(AsPAsseD BY THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Legisiative Assembly
(Allowances and Pension of Members) Act, 1971 (Act No. 8 of 1971).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fourth Year of the Republic of India as follow:—

1. This Act may be called the Himachal Pradesh Legislative short tite.
Assembly (Allowances and Pension of Members) AmendmentAct, 2013.

2. Insection 3 of the Himachal Pradesh Legislative Assembly Amendment
s of 1971 (Allowances and Pension of Members) Act, 1971 (hereinafter referred to as ° <"
the “principal Act”), in sub-section (1), for the word “twenty”, the word

“thirty”’ shall be substituted.
3. Insection4-B of the principal Act, for the words “thirty five”, Amendment
the word “‘sixty” shall be substituted. Zf;'ecuon
4. Insection4-BB of the principal Act, for the word “five”, the Afmen:l_ment
word “ten” shall be substituted. Z_BS;.C ion

5. In section5ofthe principal Actin sub-section (2), in the first Afmengmer;t
. ec .
proviso, for the word “ ten”, the word “fifteen” shall be substituted. o seehon

6. In section 6-B of the principal Act, in sub-section (1), for the Afﬂ;m;f_mem
Ol secuion

figures and sign “18,000”, the figures and sign *22,000” shall be substituted. ¢.p.
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